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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERASAD BENCH,
HYDERABAD.

D.A,MNo.5%81 of 1989,

Date af decision:

0. 590 .

Betwaen:
K.G.K.Bhaskar, .o Applicant.
Vs, . : -

Development Commissioner Por Iron

and Stzel, Govt, of India, finistry

of Stesl and Mines, Department of

Steegl, Calcutta and others. Respondents.

e ;.

Applicant in person.

5ri E£.Madhanmohan Rzo, Addl.Standing counsel

for Central SDVernmentsv o, QJ*P“A»E

I'd

<

CORAM:

Hon'blz Sri B.MN.Jayasimha, Vice-Chairman.

Hon'tle Sri J.Narasimhamurty, Member (Judicial).

Judgment of the Bench pronounced by |
Hon'ble Sri J.Narasimhamurty,
Member (Judicial).

-— -

" This aﬁpliéatiun is Piled Por directions to the
respondants 1 and 2 for Finaliéing the ombined re-
cruitment rules without further delay and for r;ﬁasting
the seniority ih the light of the proposed combined
'necrﬁitment rules cadre-wise including the afficé of

the respondent No.l and its six regional offices from

the date of thz=ir eligibility/permanancy.

Thz facts of the cass are as follous:

The oPfices of the Regiopal Development Commissionersy
\ : . Ay

&L///fﬁr Ironand Steel {Pormerly knoun as Regional Iron and.

Steel Controllsrs) were established during the year 19771

initially wigh branches at 2slhi, Bombay, C%lcutta.
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and Madras, Llater during'the year 1972 the Reﬁional

0ffices at Xanpur and Hyderabad were addad,

The main office for the above regional offices is
the DeVelopmenf Commissioner for Iron and Steel, Calcutta,
Respondant N0.1'(Fofherly kngun as Iron and Steel,
Contraller; Calcutta) under the Ministry of Steel and

fines, Tepartment DF'Steel,Neu Delhi.

That on account of témporary sub=regional
gfficds came into exisﬂence teﬁporary recruitment'rules‘
were framedfor manning the sub—regional offices, both
for Gazetted and nan¥gazetted staff. Sincé the regidnal'
offices werg to function on tegporary basis the lower level
posts liké'Stenographer; L.D.Cs. Bsons wera appointed
on temporary hasis calling persons from local ampluymént
Exchanges. Howver, the sbbervisory level posts.of
Uno-Cum-Cashier being filled in on depdtation basis
since the sanction ohtained was from the Ministry of
Steel and Miﬁes,.Dapartmgnt of 3tesl, on year to year
hasis for the continuanée of its reg;oﬁal offices.
The posts qP Gazettgﬂ and Ncn-gazattedlpoéﬁs were
manhéd.ph temﬁorary basis and tha.supervisary_levgl
poste beinag Fiil&d on deputation basis borrowing
incumbents from other “epartments. The Regional
0ffices were to function purely én temporary basis,
the recruitmznt rﬁi@s thus framed also hag a temporery
status, Ali the supervisory level posts viz., all
Eazetted.ﬂfﬁiaers and nqﬁ—gazéttsd supervisory posts
like Inspector, Head=Clerk and P.A,, and 2lso in soma
casas UDC—cum—Cashier were taken on transfar—cum—deputatiun
basis horrowing from other dgpartments in terms of the

temporary recruliment rules fhus formad.
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The Regiocnal Offices of the DeVelopmsnt Commissioner

for Iron and Stesl, Calcutta, viz., the aforesaid six

Regiona Develapment Commissioner for Iron and Steel

offices came inte permznent Pooting during the year 1878,

The applicant joinad tﬁé nffice of the Regional
DeVelopmént Commissicner For‘lran and Stesel,Kanpur,
with effeét from 1=--F--1976 on deputation basis. 3Jincéx
the regisnal offices came into permanant footing durimg
the yesar 1978, thé appliecant sought for permaneqt
absorption in'the Department. The gffice of the
Development Commissioner Por Iron and Steel, Calcutta,
Respondent No.1 had agreed to his permanent ahzdrption
on the post of P.A., with effect Prom 6-42--1978. Thus
For.all pfacﬁical purpbses the applicant holdéLa.
pcrmanent stafus member of Respondent No.1 and is

warking satisfactorily under his contraol.

©  Cansesguent upon the creatibn of the Dermanent
posts in thelﬁagimnal Gffices and to have a uider scope
of promotional avenues for its staff members, the
Departmgnt of 3teel, éespondent No.2, instructed the
Respondent No,1 to initiate action for finalisation of

the combined recroitmsnt rules during the year,1979,

fhe applicént Was raguasting fﬁe respondsnt
Mo.1 for garly finalisation of the combined recruitment
rules and for empanalling seniority in the light of the
comained recruitment rules. Thz applicant tried his
best through all mediaé available i.e., personally
reouesting and thraugﬁ feprasaﬁtatimns for fixing
seniority and finalisation of the enmbined recruitment
rules ear;y.l The applicant also rzgested R-1 for

considering promaotion for P.ds., in the regional

1

1.

nfficas tno th2 nostb.of In?@iiiiil thz only next grade
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available for thé applicunt inm raegional officee. Th: szme
was not considered on the plea that temporary recruitment
rules have no provision for promotion to the post of Ingpuoctor.
The paoint regafding finalisation of the combined recrultment
rules was made fepeatsdly time and agaln by an uppér honourable gu
quorum i.s., Regional Dzvelopment Commissioners for Irdn and
Stecl meetings which are held guarterly but the Respondent No.i
nar heen evading and pushing his responcibility stating that
ths combined recruitment rules submittad to Ministry, .. .-
Ministry directed for moﬁificaﬁion, Ministry required desir=d
clarification, clarifications being sent, Ministry'desirad
further information. It is stated that R-1 had been

making efforts for complying thé instructiohs of the Department
of Stzgl, Responddnt No.2 had been asking for repeated clarifi-
cations, modifications. R-1 had asked for comments from

f-3 three to four times on the draft recruiiment ruleas.

It is stated that the responeibility lies joiﬁtly both on
2asp.ondents Nos., 1 and Z. Because o f the corr=z:spondence
betueen A=1 and 2 , no effective steps for finalising the -
combined recruitm:nt rules is coming out. The aﬁplicant

statas that the lingering process is giving wider scope of
mis-using the abusal of power by Raspondent No.l1 inasmuch as
sne set of persons are being given a generous offer of a
v.¥.1.P., treatment, that is to say all -~oncessions and scope
of pramotion given as per'liking OVerruliné all proprieties

of law and favourtism. ‘uhile on thé Dtﬁer hand the other

set of persons have.no Voice but then toi'suffer. Thus in other
terms one sct of persons are being benefited by the non-finali-
sation of thée combined recruitment rules, whaoraas the other

set mf nerscns, Vviz., Jr.Stenographers and P.fs., Gr.II in the
regicnal offices are the sufferers, The same was brdught to

the notice ef Respondent No.1 by phe applicant but still then




the respondent No.? has not shown any caonsideration on the

finzlisation of the combined recruitment rules.

The Office cf"‘the Devekdpment Commissionsr for
Iron and Stéel, Calcutta, Respondent No.1 in whose officé
Stenographers placed iﬁ Gr. 11 i;e., equal oW par with the
o,As,, in the Regional dfficeé {in the revised scale of
Rs.1400=-2300) are having promotiopal aspects/avenues open
toc the post of Assistant in the revised pay scale of
Rs, 1400--2600 wheraas the same was not incorporated Fér
the P.fis., at Regianal Offices in the temporary rscruitment
rules framed during the year 1977, Thus from the very
beginning the office of the Development Commissionar for
Iron and Stéei, Célcutta,§ﬁespon§ent No.1 had bhzsn
following the prihciple of discrimination policy not treating
in equaliiy hefore law as adumbrated in theConstitution
of India under Article 14. Thus ths Jr.Bteanréahers/D.Rs.,
in the Regional Offices are‘being trdétad as secandary persons,
Though the dufigs, responsibilitiés and pay-scalzs are equal
in status, the simplé process of amending the scope of
combined recruitment rules by Respondent.No.1 to add'P—Ra., als
as Assistant jﬁihing the main stream could he possiblé but
the same uas'not docne thus delaying to Finaiise the combined

recruitment rules for the ‘last ten years.

" Though ths Department of Steel, Respﬁndent No.2
desired for ﬁmrmation of the combined recruitment ruleé by
the DeVelopment.Commissiﬁner for ‘Iron and Steel; Calcutta,
“Respondsnt No,1 &uring'the year ;;?9 the same have not bean
finalised till daté for Group "C' and 'D' employees anly.,
Hers it is note mufthy that the recruitment rules both
Cazctted and nbnagazétted were initfiated during the ysar 1979

to have its own combined recruitment rules, the Gazettsd

recruitmznt rules were finalised long ago during the year,198
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on account of intentional delay in Finalising the
combined recruitment rules For‘Group ‘C' and 'D', which
though only could be got ép;rGVed from therﬁdministratrm
Department i.2., Department of Stesl, Hesbpndenﬁ ND.Z, the
;ame is being lingered Dn‘one ﬁretext or the other. The
applicant had been a'victim with regard to his career
prospects, senigrity, promotions and inter a&lia suffered
and shall lose.retirement bensPits in terms of monetary
loss hesvily, in case the eombined fecruitment rules
are not finzlised early. The applicant repfesented
S an 25—-§w—198?, 11-=7==1988 and interalia =gain on
16-~2--1989 for early Finalisation of the cembinad re-
cruitment rules as it was badly affecting the promotional
prospects of the p;ﬁS.,.béSed in the regional offices,
‘No reply to any of his representaﬁions‘has be .n given
to him till date. The rehresentations dated 25~-9=--1987,
11-—7—-1989 and 16~--2--1989 arz filed as Annexur:ss 'A’,

% '9' and 'C" respectively.

Though in terms of the Government instructions
vide M.H.D., O.0.No.23/27/68~Ests.(B) dsted 26--12--1968
read with Department of Deréonnel 0.M.ND.23/51/71-Ests({B)
gatad 25th Sspt:zmber 1872 as iaxiaatxﬂ umxmxgg iBaAxag
'it was broucht to thé notice of Resgoﬁdent Nb.? that
the racruitment rules Wers to be ?iﬁaliseéjmithin a period
of six months, contrary to the rules, the Respondent Ko.1
has been avading to finalise the combined recruitment rules
Pér Croup L and D posts on one pgetexﬁ or thes other for

the last ten ysar. %hx
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The applicant states that he had put in more than
25 years §Brvice out of which 13 years as 9.4,, and the
delay is detrimental and injurious with regard to

career prospacts.

He states thaﬁ there is a tiéme factor in framing
the recruitmént rules and ilF is not open for the
reSpondénts tao drag or delay unduly without any cause
or reason to any provision of the St8t4§ in the capgcity

of & public office.

Résgondants 1 andg 2 being public offices have
a stafﬂtory dutj to perform and cennot overlook or
réFrain Proﬁ closing- its eyes for iﬁdifinife period.
Ten years after alllis not a small period and is
in vi®lation of the principles of natural justice
in denyihg the rights of t%elapplicant. Hence.the

applicatkaon,

The respondents filed their @unter contendi ng

ag follows:

It is true that the office of the Resgional
Develapment - Commissioner for Iron & Steel were
established uith initially branchees at Delhi, Bombay,
Calcutta and Naaras. It is also frue that later
duriﬁg the year 1972 the Regional foices at Kenpur and

Hyderabad wers added.

That on account of temporary sub-regional
offices came into existence temporary razcruitment rulés
were framed for manniné the sub=regicnal ﬁFFiceé, both
‘for Gazetted and non-gazetted sfaff is incorrect,

Initially all the appointments will beo made an temparary

basis and on completicn of gualifying sevice
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satisfactorily and as per rules, the steff will be regularised

or made permanant. It is submitted that the staff'of

regiongl offife at lower grade uere_appointed on temporary
basis. .The higher posSts were fillec on deputation bésis

on the ground that promation channel of lower grade staff who
were recruited airactlv may not De reduced. The Recruitment
rﬁles in respect of reglmnal offices ceme 1ntu force vide
Deﬁartmemt of Stsel Notification datnd 24-—?—»1975. The
allegation that the said rules are temparary'is incorrect.
The .said rules arelstill ijn forcd and that the nromotions
are being ordered &s PeT the said rules until nev rules

are framed and notiFiad. 1t may also he submitced that

the pasts in Reglonal gffices inciuding the past of P.AL,
were declarec as permanent vide Departrent nf Stec

Latter dated 6-42--1978. The allegation that the offices
wers to Funétion purely on temporary basis ié also

incorrect.

1t is stated that R-3 being the appointing
authority, appointéd the_applicant ko the past of Peie,
in the said officé. ~ The existing recruitment rules
_under thﬁh the applicant uas initially appointed has
been issued in the year,1975 1t is statzd that the
post of the &pp ‘1icant has 3220 declarec DS rmanent with
effect From'ﬁw-?2~-1978:

The allegation that R=1 is misuing its power
py giving geneous o??er of 2 VIP trwatmmnt to a set of
persons is not correct. That the staf? matters of

main cffices is regulated under & separate Recruit-

ment Rulesiéhich uere framed long before the setting uﬁ

of Regi_ﬂ;

Rules 1n respact oF'ﬁégional 0ffices wer:z framed after

Oefices. It is stated that the Recruitment

setting up of Ranional offices. The gquaestion of

[ _—
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Pinslisation of Pinalisation of combined Recruitment Rules

in respect of whole organisation came later an. Since then
ePPorts are being made to finaiiserthe combined Recruitment
Rules keesping in Vieuw of the diffieulties involved in the.
status of main office and its subordinate offices, It is
submitted that the staff matters of main office and regiongl
offices are at present governed under tuo-separate Recruitment
Rules onaz is for main DFFiée thch uas framed long before

the setting up of fagiongl Office and the other Recruitment

rules were framed for Hegimhal nffices. All aromotions/

confirmations are regulated under these Recruitment Rules.

It is staied that the status of Main office and Regional
Gffice is not the sanme and the postQ in those offices are

not identical in all respects. ns such & lot. of difficultiss
are involved in {ramlna CGmblan Recruitment Rules. All
efforts are being made to Furnlsh the sazme and it is expected
to be finalised shortly. If is stated that initiatives have
alr sady bz.n taken to finalise the combined Recruitmant Rules.
in respone to rapresentation dated 22-~7——1988 a repiy‘uas
sent to Regional Development Cammissionér ForIIron and Stecl,
Hydérabad.

It is‘stated ﬁhat there cannot be 2ny comparison
between Stenogr g hsr/PAe in the Regicnal Cffices and other
offices. The valume and quzntity, nature, rusoon91b111tles
ant dutaes differ from fowce .o offics. It is stated that
chances of Uromuflan cannot-be glaimed &s a matte* nf fight.
The amplwcant By kHGUle the promotional avanues ha d joeined in
the urganlsatloa in the year,19878. It is stated that CONblﬂEﬂ
Recruitmant rules are under consideration before the BnVernment -

and are expected to finalise shortly. The applicant is not

‘entitled for any relief. The applicétion has to be dismissed.
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The aozlicant argued the mattsr in persamy

Sri T.Maganamohana Rac, Additional Standing Counsel

for respondents arguod.

3

Th» contention of ths applicant is that the Main office
for Regional Development Commissioners is thao DeValanen£ Commissiones
for Iron and Stecel, Calcutta, respondent No.l herein formerly
knoun &s Ifcn andSteel Centraoller, éalcutta under lMinistry of
Steel and Mines, Department of Steel, New Delhi.  The Regional
Dovelopment Commissionsrs Offices : :
RELirny/came into existence in 19771 with its branches at Delhi,
Jombay, Calcutte and Marras, In 1972, Regional 0Officss at
Kappur and Hyderabad wers also éstablizhed. The rzﬁruitmant
vae made to the ?egiqnal Cffigces on temocrery basis. Ths
Pegional Offices becams peormansnt in 1978, Therﬁ arz Sub-
2enional Df?ices established and temporary rocruitment rules
wariz framed for Sub-Regional Offices both for fazettod and
Non-gaz=tted staff. Somz members werce taken on deputatian .
and some were recruited callino permons from Employment
Cxchanges for 1ouef cétegmfies. Tha Jupervisor lsvel posts
vere fillsd in on deputation basis. The R-ogional Ufficés
were to function ayrely on temporary basis and the rscruit-

L

ment Rul=s ware framad on 3 tomporary basie.

The annlicant joinzd in the office of the
Tznional D ovelopment Ceomissioner for Iron and 53tecl, Kanour
with cffzct fr.m 1--7--1376 on deputation basis. AfPter tha
'Regional ﬂFFl:eIaame indm permangnt baiig during the year,1878,
] 'f. U }
the sapnlicant souqght for permanent a2hsorpition in the Depgri-

mant. The O0fficd of the Dzvelopment Commis=icner, Iron ang

@ .

Stzel, Calcuttaz, Raspondent-No.1 had agr=ed to absorb th
gapplicant in the post of P.4., uwith zff2ct from 6--2--1986,
‘Thus for all nractical nurposss-the applicant holds permanent

status under Respondent RNo.T. After the Ropional Nffice

to have
hecame perman:nt,/?hﬂxmxixxx wider scope £eR of promntional
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aVEnués Por its staff memhers, the Departmzni of Htzel,
ﬁespondent‘ﬁo.z instructed the Rezspondent MNo.1 to
initiatc action for finalisétion of the combined recruit-
ma2nt rules ﬂuriﬁg the yaar,1979f The aqnllc nt ues
requssting R-1 for early finaligation of the combined
recruitment rules and for empanélling C*cn:u:ur:u:y in the
light of ths combined recruitment rules., The spolicant
t¢icd his best through all medias ava lable i.e., pem%gglly,
thraough rapre§;ﬁﬁatiuns for fixing seniority and finalisatian
of the combined recruitment rulses early., . He alws

from
raquestﬁﬁ -1 par considering bhie Rxx promoteon far/the
post of D.A,, in xRr Rxgimrak KfRizxx for the post of
Iinspector in the Pegional GFFJCFS. Ths same was

' under

considerad on the plea that/the temporary recruitment
rules R&EXH mek there is no provision for promotion
to the post Dé Inspdctor. Respondent No.1 evading and
pushing his réSpDnsibility statinn that the combined
racruitment rules uera_submitﬁed to the Ministry, that
the Ministr& required some clarifications, that glarifi-
cabions wera being sent andlthat the matter is pending
with the Ministry. So tﬁm combined recruitment rules

wersg not finalisaed. tinless the Combined Recruitmoent

Rulgs were finalised, they will not have promeotiongl

. 1 a1 : [~ At
avenues for their .posts. Applicant stites that sms

wh l\/
saction of éég%é;jwho ars working in the higher nosts

g being shown fevouritism and thay are getting all

P

=2
o

-

concsssions amd,scope of promotion and they ae=s hzino
\ . -

given promotiocns as per thPiK—likiﬂq of the supcrior
_ fz" oo e tarploposd
officers. SDLsamﬂ qnctlmn DF gg@@%?/dre suffﬂrlng
r

Wwithout promotions. The applicant =statzs that unless

s

and until the Combined Recruitment Rules are fram=d,
they have to suffer without promotion and regulariseation

also,
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fhe:applicant furth8r. stetes that he was put
in wore than 25 yezrs of serviéa out of which 13 years
az P.A,, and thé delay .in finalising thz combined
rscruitment rulss by the,DépartmﬁnF causes stagnation
of promotions of tho eligible:pEDsuns. The period of
180 years is not 2 small period and Ef‘persons stagnatcd

withoub*promotion 1is hiigghlp to the Mambers of the staff,

7.

The contention of ths'reshondents is that on
account of the temporary sub-regional GFFipgs came
into existence, temporary recruitment rul=zs uvere
fram~d for manning the Sub Regignal {ffices both
for Gazetted and Non-Gazetted is not correct. Initially

- hopl

all the ap;aintmentslwié%/pe made on temporary bas;s
and on completion of qualifying service satisfactorily
as per the ruiea, thé-staff uiil be recgulor ised or made
permanent. The staff iﬁ the Regional UGffices in the
lower cadre werse appointed temporarily. and the pasts

in the higher cadre were filled in on députation basis

i

on th8 ground that the promotional ¢hannel to lower cadre

staff uho wers recruited directly may not be reduced.

The recruitmeni rules in respect of the Rdgional Ufficss

came into Porece according to the Departmental Notification
datod 24--2--1975, The s2id rules are not temporary.

The said Rules are Still:in force and promotions are

Boing Urd;red as per the said rules untii mExK Recruit-
meﬁt rules are Pramed and notifisd. The posts in the.
Regional Offices including thé posts of P.As. , were
declared as permanent as per létter dét:d §=m12-=1078,
The post of thﬁ.émplicant Qas alsc declared parmanant
vith effect from H--12~-1078, The stéff matiers of

the main 0Office is regulated under separatc recruitment
rul€@s which were framed long before setting up of the

?egional Offices.
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Offices of ' \
There are/Regional DEVvékepment Commissicners

for Irnn and Stesl formerly known as Regionel Iron |
and Stsel Controllers and the Development Commissionar’

Office is the Head Office. For all the Regional

. | .
nevelapment Commizsioners' Office, the mambers of staff
wera recruited on deputation and through Tmployment

changes astc.  Thepe are ne combined RecruitmentiRules
i

pramer for the offices under the control of the res-
. |

maondents on account of nen-framing of Combined Recruit-
ment Rules; thereby combined seniority list amogg the

memhers of the staff is not being maintained, Though

|
‘the members of the staff feve complet=d 10 yearsof

service, they do not knouw where they stand in the order
of seniority. _ Unatil® and unless the Combined Seniority

list is prepared, they cannot get promotions in the
Is | ;
Various cadros. They are thus stagnating for want of

Combined Recruitment Rules and Seniority list. !

B

The respondénfs state that they are prepaFing

|
the Recruitment Bules and sent them to the Government
I
and they are.being returned on some pretext or the other

for rectificetion of defects. In that~cnnnsctidn the -

delay has occurrad. This explanation of the rgspondents
Por not fipalising the Combined Recruitment Rules is

far from satisfactory. They are not being Finaiised 5ineas

e
10 yeers which is not a small period. The explanation

nffered by the respondent cannot bLe accepteu asg

it is most
=*3
unnantural. The resnendents ogusht to hzvﬂ rectified the '
ted
defects and submitses the same to the and
[P

L

pursusg the matter. - '
|

The ‘main plea of the P&E&QHELNK apallgant is
| :

that the respondents are not evincing interest 1n'

: . o M o
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Pinalising the combinmed Recruitment Rules and drawing up
seniority list. The applicant also states that the
respondents are showing favouritism in giving promotions

to certain categories and denying to others.s

The applicant prays for a direction to the
respondents for finalsing the combined Recruitment Rules
without further delay and also for a direction to the
respondents to recast the seniority in the Light of
the proposed combined Racruitment Rules category-wise
including the office of Respondent No.1 and its Regional

0ffices from the date of their eligibility.

Shri Madan Mohan Rao, lmarned Standing Counsel
for the respondents reiying on a decision of the Hon'ble
Supreme LCourt, in "Supreme Court Employees' Welfare
Association Vs. Union of India (1989 4 Supreme Court
Cases 187) arqued that it is not open to this Tribupal
to issue a writ of Mandamus directing the respondents to
take expeditious steps for finalising the combined
ﬁecrﬁitment Rules. The Supreme Court in "Supreme Court

Employees' Welfare Association Vs, Union of India" held:-

"When an executive authority exercises a legis-
lative pouer by way of subordinate legislation

pursuant to the delesgated authaority of a legise
lature, such executive authority cannot be asked
to enact a law which he has been empowvered to do

under the delegated legislative authority.®

In Gopalakrishnan Case (1976 2 SCC 883: 1276 5SCC(L&3) 363:

AIR 1976 SC 123), the Supreme Court observed "that it is

.0..15
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not possiblé tu take the view that merely hecause the State
Government does mot see its way to give the required approval,
it will justi?y the issuance of a urit of mandamus under
Article 226 of the Constitution, as if the refusal of the
State Government was ultra-vires or made mala-fide and

arbitrarily”.

We have given our careful consideration to the
submissions made by the applicant and the learned Standing
Counsel Por the Central Gouernmaht. In this case, it may
be noticed that the rzspondents themselves, realising the
insguity and injustice to which the category of stenographers
have been put to, due to lack of any avenue of promotion,
nrepared the draft rules for approval of the Governmant of
india long back, These rules were sent to the Government
for according approval., For some reason or the other, the
approval to these draft rules has been delayed. In the
result, the applicant is allowed to stagnate in his present
post without any promotion. t is in these circumstances
that the apnlicant has approached this Tribunal. It needs
hardly be mentioned that career advancement is a sineg-gueo-~non
for maintaining‘contended and efficient sarvice., It appears
that due to procedural and bureaucratic delays these well

intended rules have not been finalised.

In the interzsts of justice and equity, we feel it
necessary to exhort the respondents to take an early decision
in regard to finalisation of the combined Recruitment Rules,
so that the applicant's very genuine grievance is redressed

at the eparliest.

OO.‘16
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We trust thét the respondents will take immediate
steps in finalising the combined Recruitment Rules without
any further delay and draw the seniority list basing on
the combined Recruitment Rules recasting the seniority of
the applicant and the other membsrs of the staff in various
cadres including the office of the 1st respordent. and its

regional offices from the date of their eligibility.

The application is disposed of .with the above

(B.N.JAYASTMHA) (J.NARASIMHA MURTHY) 1
Vice Chairman Member (Judl.) k e

observations. No order as to costs.

uﬂ;@ja.

5- 47
Datea: 47 Jev DEPUTY REGISTRAR(D).

. Development (ommissioner Por Iran and 3teel, Calcutta.

The Secretary, Yepartmént of Steel, N,”glhi,

Regional Development Commissioner for Irsn and Stesl,Secunderbad.
One copy to Mr.K;G.K.Bhaskar,personal %ssistant',ﬂ/u;ﬁagional
Devslopment on1551oner for Iron and Steel,Sth floor,Surya Tower:s—
G-Black,1D4,5-r°Road, Seculiderabad-500003.

One copy to Mr.E.Madan Mohan Rao, Addl,CGSC A n
One spare copy. ’ s CAT, yderabad.
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